CENTRAL ADMIN ISTRAT IVE TRIBUNAL ' .
: . BANGALORE BENCH

.

Second Flésr, -
_ . Gommercial ®omplex,
L " - Indiranagar,
' ' Bangalore~-568 038.

' Da'ted:?cDEC"‘ggs .

.

Applicatien Ne. - . 1947 of 1995.
" Applicant(s) : Mr.M.Srihari Rao,
V/s. |
Respondents = : Member({Personnel),KREE,New Delhi,

- ~Central Beard of .Excise & Custems, and others.,

1
1

To

. - . " sri.A.N.Venugepala Gowda,Advocate,
. . No.8/2, First Floor,R,V.Read,
' ' : Bangalere-569 004.

2. | | 'Sri.M.Vasuaeva Rao,Addl.CGSC,
. High Court Bldg,Bangalore-l.

Subject :- Forwareing cf'cépiqs'of the Orders passed by
Central Administrative Tribunal,Bangalore-38
, - X=X=X— :
K copy of the Order/StayGreeiy e ,
passed ky this Tribunal in the above mentioned application(s)
- '1Is enclesed for information and “further necessary action.

The 2rder was pronounced onz_geventh December,1995.

. /é? fgf eputy Registrar
: . Judicial Branches.
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CENTRAL ADMINISTRATIVE TRIBUNAL *
BANGALORE BENCH: :BANGALORE

THURSDAY, THE SEVENTH DAY OF DECEMBER, 1995

Mr. JUSTICE P.K.SHYAMSUNDAR. ’ - - - VICE-CHAIRMAN
Mr. V.RAMAKRIHNAN. . . . -..MEMBER (A)

M. Srlharl Rao,

S/o0 M. Yerralah

Ass1stant Comm1531oner

Air calgo Complex,

Bangalbre Airport, Vimanpuram, : .

BangalBre—SéO 0017. ..Applicant

- By Advocate Shri Q-N;Venugopala Gowda.

Versus

1. Member (Personnel),

Central Board of Excise & Customs,
Ad. ITI A North Block,

New Delhi - 110 001.

Commissioner Central Excise,
P.B.No.5400, Queen’s Road,
Bangalore. — 560 001.

Deputy Commissioner (P & V),
Customs & Central Excise,
P.B. No.5400, Queen’s Road,

By Shri M.V.Rao, A.C.G.S.C.
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Mr. Justlce P.K. Shyamsundar,
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ORIGINAL APPLICATION NO.1947/1995 = &

Bangalore - 560 001. ‘ - -Respondents

We propose to dispose of . this appllcatxon aat the

”6n stage ifself,\having heard both 31des? through,

Herein, the,apblicant’s grievanceAis that he had been .
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asking to occupy type II1 quarter, to which ofcourse he is

entitléd»to- He states that his juniors both in rank and

cadre have been allowed to continue to . occupy type IV
quarters at HMadivala, but he alone has beén singled out for

eviction from the quarters which he is preséntly-occupying-

4. Be that as - it may, we thiné.it prdper to direct the

department to make available to the‘ applicant any type IV

quarters, occupied by junior to him and that quarter be madeé

available to the apﬁlicant with the said juqior be given one

type 111 quarter, now of fered to the applicant.

5. The applicant will continue in the duartefs:he is now

occupying till the above arrangement is made and would also

continue to pay only the normal rent, he was paying earlier.

‘The department shal% not recover penal rent.

: o |
With the abo@e directions, this aﬁplication stands

ally disposed of.! No costs.

(P-KLSHYAﬁSUNUﬁRﬁi&k.

(V. RAMAKRISHNAN). U »
VICE-CHAIRMAN g5, s,
B PP

MEMBER (A)

octioh[Officar SN
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Bangalore Bench T e

. Bangalore
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" 'GENTRAL ADMIN ISTRAT IVE "TRIBUNAL
BANGALORE BENCH

- f
‘ : . Second Fleeor,
: . Gommerciel Complex,
- ) ' Indiranager,
. ' ' angaleore~560 038.

Miscellaneous Appln.No.3L of 96 in ... §F £ B 1996

Application No. - 1947 of 1995.

Applicant (s) : Mr.M.Srihari Rao,

+

V/S .
Resbohdgnts : The Member{(Personnel),Central Board of
Excise & Customs,New Delhi and others.
b
To | .
1. ' f Sri.AJﬁ.Venugopala Gowda, pAdvorate,
No.8/2, First Floor,R.V.Road,
Opp:-Bangalore Hospital,Bangalore-4.
2. ‘- . Sri.M.Vasudeva Rao,Add1.CGSC,
' : High CourtABldg,Bangalorg-l. I
3. 'The Member(Personnel),Céntral Board of Excise & Customs,
Ad-II-A,North Block,New Delhi-110001.: .
4, v " The Commisgsioner Central Exciée.Pbst Box No.5400,
" Queens's Road,Bangalore~560 0Ol. »
5, " The Deputy Commissioner{P&V), :

Customs & Central Excise, P.B.No.5400,
Queen's Road,Bangalore-560 0O0l.

Subject :- forwarding ct copics of the Orders pPasscd by
' Central Administrative Tribunal,Bangalore-3
' : = X= X=X

8]
‘ X copy cf the Order/Stay Crder/Interim Order,
Passed ‘by this Tribunal in the above mentioned application(s)
is enclosed for information and .further necessary action.

The Order was pronounced on-_First February,1996. .

. (;/ A Y/D; uty Registrar
C ' .7 -Judicial Branches.
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1 |1 PkS(vC)/VR(M)

4 11.2.1996

| ORDERS ON.M.A.No .31/96

Heard both sides. While w8 sre rc’
'disposad to grant any further Exeeneicr
| of time for the applicant to snabla his:
} to shift, from the present quarters to
another quartars, aven so, Shri A.N.

B Venugcpal Gowda, for the applicant sael

‘one month's time to arrangements for
'his client to shift from the quarters
which he is prasantly occupying to the
ney quarters., Hence, we pass this orde.
desgite strong opp031tion by the learn: -
Standing Eounsel, Shri M.V. Rao. Yo
dlrect the appixcant to Vacate the

"present accommodation on or béfore
1431996,

Send this order to the depsrtment

for }informeticn .

Bangalore Bench_
Bangalore

"
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-4.5- - . T Secand Floor5 :'!§7

. A‘@PLICATICN N'o.

Sy SubJect - Forwarélng of coples of the Orders passed by

CENIRAL ADiADN ISTx ATIVE ‘IRIBLNA
- BANGALORE BE\!CH' S

. vCommerCIal Complex,
. . o N ~ 0 -Indlranagar '
. B : S S BANGALCRE - 560 038.-

- 'com@pt Petition No.22 of 1996 in Dated: 93 SEPTQQG*

-
l T .
\

_ 1947 of 1995

. [
| APPDIC/’NT(S) i M, Sziharirao. - _ L
4 '. V/Sov : . T ' - ’ "i\. . o '”3;
g REsPG\iDE-I\xTS' Sx'i B Nanda.comissiomr of Central Excise. .

o Bangalore and another.
.TOO » ' .
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Sl T P A,N V@nugopala Gowda.Advocate. :
. Yoo No.B/2, Upstairs;Opp:Bangalore ﬂ@spifﬁlo -
B N R v.na@d Bangalore-4. .

Y .":A., [

T2¢ 0 SpiuM. Vasudeva Rao, Add1.CGSE,
Lo ' '_'High Court Bldg,Bangalore-.l. :

E—

iy .z
' . . R .
Sagant P T b e
D - e .
T . . N -,

Central Admlnlstratlve Trlbunal Bangalore-SB.
{ | SXm X=X

' CA copy of -the Order/Stay Order/Interlm Obder, :.'4’
passed by this Trlbunal in the above stated appilcatlo(s)
is.enclosed for 1nformat10n and . further necessary %ctlon.

"The Order was pronounced on'  ﬁZ~‘
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R fI‘fn; the Central Admmlstratlve Tnbunal e
v PO Bangalore Bench - -
ST '; Bangalore |
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OR‘DEB' SHEET (Contd) '
Datel Office Notes . .. Orders of Tribunal i
o . |-DPH guc Q/TVR (ma ) |
. o | 73.5.%6 !
’ Heard both the learned
- | counsel, At the request of
. petitioner's gounsel, leavzng
] liberty to h1m to agitate
‘%,‘ S recovary of the penal rent by
.+ ., |separate C.A., ve drop these
S roceadings.
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